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T Madhya Pradesh

To

Directorate of Health Services

No. /Regulation/492021° Bhopal, Date £ 7 027202

Al Chief Medical & Health Officers, M.P.

Sub.: - Regarding monitering mandatory compliances for registration/renewal/ inspection
of Nursing Homes and Clinical Establishments as per Act 1973 and Rules 1992.

Ref.:- The Madhya Pradesh Upcharyagrih Tatha Rujopachar Sambandhi Sthapnaye
(Registrikaran Tatha Anugyapan) Adhiniyam 1973 and Rules 1992

This has reference to the subject in context. The Madhya Pradesh Upcharyagrih Tatha
Rujopachar Sambandhi Sthapnaye (Registrikaran Tatha Anugyapan) Adhinivam 1973 u/s 4
provides for registration and licensing of Nursing Homes and Clinical Establishments in the
State as prescribed in Schedule 11 and 11T of Rules 1997. Furthermore, w's 4(3) registration and
license is 1o be issued ‘o the Nursing Home or Clinical Establishment, il the supervising

authority is satisfied thet the nursing home or clinical establishment, fulfill the preseribed

“conditions, Additionally, the supervising authority has powers w/s 7of the Act to inspect the

premises of a nursing home or clinical establishment to ensure compliance of the Act and Rules.

In order to ensure mandatory compliance by registered/license Nursing Homes and
Clinical Establishments. & comprehensive checklist is attached herewith. The checklist details the
preseribed requirements, legal/regulatory compliances and health services empanelment details
of the nursing homes and clinical establishments, Copy of the same may be downloaded from

Department of Public Health & Family Welfare website www . health mp.gov.in.

Enclosed: As above

S
Heaith% g:o mmissioner,

‘Madhya Pradesh
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" NoJ/Regulation/ 2021  PBhopal,Date  / 120219
~ Copy to: =
1. Addl Chief Secretary. DoPHFW, Mantralay, Vallabh Bhawn, Bhopal, M.P.
2. Director, Hospital Administration, Directorate of Health Services, Bhopal, M.P.
3. All Regional Directors, Health Services, M.P.

4. Al District Collectors. M.P.

i

Health Commissioner,
Madhya Pradesh
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Inspection Points

e
= Ig o

| Location and Surroundings. — The
nursing homes to be established is adjacent

Details (if any) |

. Drmain &

iii. Public Lavetory

iv. Factory emitting smoke or obnoxious
small

2

Building Compliances

i.  Municipal bye laws

ii. Rooms are ventilated

iii. Rooms are clean and hygienic

tv. Walls of lasor room are upto a heigm
of four feet

v Wall of the operation theatre is up to 3 i

“height of four feet

Vi, Cemgs_are waterproofed.

| vii. Floors don’ retain ora accumulntc dust

viid, Asepnc curdlttms . maintained in labor
room and the operation room

ix. Adequate arrangements made “for
isolating specific and infection cases.

| Space accommeodation for the patients efc

i.  Floor space per bed is 100 sq.{t.

ii. Floor space for additional beds is 60
sq.ft

iii. Lubor room area is min 160 sq.ft

iv. Operation theatre area min 160 sq.ft

v. Duty room for nursing staffs

vi. Adequate space for storage of

e Medicines

o Food atticles

o [Equipments

Water Supply

The water used m the nursing home is pure
and of drinkable quality

Heulth, clothing and sanitary
requirements or staff

i. The staff do not have any coatag;mis '
discase

_ ii. The staff have clean clothes

iii. The workers are medically examined at
the time of employment and
periodically




T —

Inspection Poiats

Details (if any) |

“Equipment and linen, ete |
j.  Noof commodes =
_______ ii. Bed pans

1. Slop sinks and flush

iv. High pressures sterilizer

v.  Instrument sterilizer

vi. Oxygen cylinder

vii. Attachments for giving oxygen

| viii. No of bed sheets

Tix. No of maitresses

x. Noof piliows

xi. No of blankets

xii. No of draw sheets

xiil. Almirah with lock for poisonous
substances

“Each  in- -patient is  provided with
minimum furniture and linen as below @

i.  Cotand Mattresses | One

ii. Bed Side Lockcf One

jii. Chait/Swool One

v Bed ShesiiCondie | Two- Ta 60

iv. Blanket One

Pane changed
everyday

vi. Pillow - with case f One
counter pane

vii. Facility for prévention of mosquito and
fly

Food — FSSAI registration certificate

Nursing staff and Midwives
{Qualification as annexed)

i Minimum 03 nuses for 10 beds
nursing heme

i, Minimum 04 nurses for 20 beds

ili. One nursiag sister for 50 beds or more

iv. 2 Midwivas for | to 10 beds in case of
maternity nomes only.

| eguipment

Records .— Separate stock register for

1

Services T of
Practitioners

Registered ~ Medical

i. 01 qualified Medical Practitionerfor
every 15 patients

i, 02 for every 30 paticnts bed strength

iii. 03 qualified medical practitioners with
bed strengeh less than 45 beds

S B

[iv. 01 medical praciitioner for every 401




!

Yes/No

Inspection Points 1 Details (ifany) | Remarks
i e ol ekl e e
new out patisnts every day |
v, 01 medical practitioner for every 30 old |
patients

Vi, 01 medical oractitioner for emergency
call of the indoor patients

vii. Pharmacist in drug store

viil. Qualified X Ray technicians

ix. Pathology leb

x. Physiotherapist (if availablc)

| xi. Registration and license of the nursing
i home displayed at prominent place

12 [ Records and Registers SR =
i Registratior certificate 3

t____ 'T-_ii. License number g % 3

L i jii; Treatment charty I8

£ iv. Complaint hook

| v, Rate list disolayed at conspicuous place

" Vi, Goveramen: servant engaged in the

|| Hospiwl _ 0

'l 13 | The nursing heme not used for unsocial

| lorimmoral purpose i3
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Legal/Regulatory Compliances for Nursing Homes

Annexure—1

“Sr.No. | Legal/Regulatory Compliances ‘ Issuing Authority 1 Yes/No, | Registration/ | Remarks
B i License No.
Registration under the Madhya Chiel Medical and Health
Pradesh Upcharyagrih Tatha | Officer
Rujopachar Sambandhi
Sthapnaye (Registrikaraa Tatha
Anugyapan) Adhiniyam 1973
and Rules 1992
Bio-medical Waste Manusgement Madhya Pradesh Pollution
Licenses Control Board T
MOU with Vendor (CEWPF - -
Common Bio-medical Waste
‘Treatment Facility)
AERB License Atomic Energy Regulatory
{In facilities with | Board
X-Ray/CT/MRI) :
NOC from Fire department Rural Area — District Collector
Nagar Nigam — Commissioner,
Nagar Nigam -
Nagar Palika Nigamand Ors -
: Divisional Juint Director
‘Building Completion Lieenses Madhya Pradesh Urban
i Development and Housing
i Department
| Food Safety Licenses | Designated State Food Safety
(In facilities with in house | and License issuing authority
: | flinked outsource hospital
! | pantry services)
07 Narcotic Drug Licenses Controller, Food and Drugs
i 0 Administration M.P,
| 08 | Medical Gas License Drug Inspector
Blood Bank License Drug Controller General of
{1f applicable) India
Boilers License | Directorate of Boiler M.P. 5
| Spirit License Assistant Commissioner Excise
' Registration under MTP Act Chief Medical and Health
| (If applicable) : Officer
Registration under PC PNDT District Collector
Act (If applicable) S T e e
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Annexure - 11

: _ Registering
i B iy Authority Registration | Additional i | Bt
A : MP. State Medical No. ‘Qualification (if any) ;
Practitioner i :
_Council .
L
i
Qualified Nurse Registering
© Certificate Authority . Registration Additional .
B | (iplomaDegree ™ MP Nurses No. | Qualification (fany) | Detlls | Remarks
in Nursing) Registration Council
i
il -
Registering
Auxiliary Nurse | Authority | Registration Additional ; :
¢ Midwife ~ MP Nurses No, Qualification (if any) Detaib | Remarks
s Registration Council : 3
Registering
: Pharmacist ~Aut ;S R ; . -
D | (DiplomaDegree | Madhya Pradesh | oy e ot anyy | Detals | Remarks
in Pharmacy) ' State Pharmacy ! i >
Council '
L —
ii
=  Registering i
Lab Authority Registration | Additional : -
s Technicians® State Paramedical No. - Qualification (if any) Detatls | Renurrlo |
Council
i
L5
Registering i
______Authority Registration Additional : :
£ Ay ptuer Appropriate Act and No. Qualification (if any) e el
Rules. =
1 :
i,
i, :
iv.
Iy
o :
&’ Page50f6
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Annexure - H1

anelment Details of Nurs

i

Authority for

Empanelment/

Empanelment/ S R :R@a'arh
Acer ekantion Aem.-émhon No. E_m_?nnmm_
| State Executive | 03 years
Committee (State
_ Health Agency, MLP.)
| Employee State Insurance v 02+01
Corporation (ESIC) Senior State Medical (Extendable
Commissioner M.P, on mutual
: > _cunsent) |
Central Government Healih 3 02 years
& Additional Director,
Schome {CGHS) 'CGHS Bhopal :
National Acereditation Board for : . 03 years ;
Hospitals (NABH) ?;:;:ny Council of
National Accreditation Board for | 03 years
Testing and Calibration Quality Council Of
Laboratories (NABL) India
Medical Reimbursement (Do PH : As per
&FW) i duration of
DoPH&FW AL
_. i certification
Any other - -
i
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Luealiuu, buildin; m surroundings- The Cﬂaml
Esmlmsbmemismmnt to

i.  Open sewer

ii. Public lavatory

iti. Factory emitting smoke or obroxious odor

iv. Dingy. damp

hvgienic conditions

v. The clinical estzblishment is in clean and

Vi, The building has adcquate electricity supply

vil. The building has adequate drainage

viii. The building has lavatory facility

2 | Equipment
Diagnostic and equipment certification/approvals (as per
annexure)
3 | Stock Register = e TR W
«  Equipments :
e Instruments
o Articles for tests. cxaminations etc
4 | Services of Medical Practitioners and technicians
{1, Qualified medical practitioners to conduct the
: diagnostic tests or examination
L b Qualified techniciar or technicians to operate the
eguipments
|
' i, Qualified physiotherapist
5 | Complaint book e e i
6 | Rate list displayed at conspicuous place
7 Government servant engaged in the Hospital

|
TS, SN S
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Almexu re—1

* I8¢ .Ne | chab’Reguhtury Complinnces Tssuing Authority Yes/No. | Registration/ | Remarks
i License No. =
01 | Registration under the Madhya Chief Medical and Health
Pradesh Upcharyagrih  Tatha | Officer
i Rujnpaehm ‘Sambandhi
. Sthapnaye (Registrikaran
| Tatha Anugyapan) Adhiniyam
1973 and Rules 1992
02 | Bio-medieal Waste | Madhya Pradesh Pollution
Management Licenses | Control Board | |
MOU with Vendor (CBWPF — - ; =
Common Bio-medical Waste |
* Treatment Facility) |
03 | AERB License Atomic Energy Regulatory
(In facilities with | Board
| X-Ray/CT/MRI)
04 | Registration under PC PNDT | District Collector
- Act (If applicable)
05  Any Other
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Annexure - IT

Educational Qualification of Employee of Clinical Establishments

| 8¢ No. | %:;22:;] . Registering Registration Additional Details Siait
I s i 4 Pl:aclitioner {  Authority No, Qualification (if any)
[ A ML.P. State
Medical Council RS S .
i
- Appropriate Act Registration Additional . :
| __13 E: _Amu“wr and Rules. No. Qualification (if any) Rt Waaiys |
i Le
ii. £ i A
i, e | e
L £t
. | iv . S TSl
._*'-
d/v
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